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Present : Hon'ble Mr? Juétice‘ A Chatterjee, Vici:e-chai.

Hon".ble Mz

Purna Chandra Das, s/o Late Kalinarayan Das,
residing at 22, Beniapukur tane, Calcutta~-]4,
Ex-Sr.Draftsman, in the office of the Director
of Inspection, 225G, A.J.C: Boge Road, Gal-20,

.‘000 L

~Versuyse

1/ Union of India, service through the ,
Secretary, Govt, of India, Deptt.' of Supply

& Disposal, Nirman Bhavan, 'C' Wing, New Delhi
2, Director General Supply & Disposal, NIy
Bldgs<, Parliament Street, New Delhi -'110 0ol
3. Director of Ingpection, 234/4, AT C Bose
Road, Calcutta-20 ; -

¢ Assistant Director(Admn), Office of the
Director of I

nspection, 234/4, AJ/C; Bose Rd7,
Galcutta=700 0207

-
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For applicant

as

Mr ¢ Sﬁ‘"K. Gh@Sh" counsel

For r espondents : Mg, U Sénya 1, counsel

Hegrd on 287 .,1997

-  Order on

O R D E R

g M,sz Mukherjee, ﬁdministraii:ive Mem

'man

oer

Applicant

Re'spondents

15 5*1997

The petitioner was initially appointed as a Tracrr_ in
1955 in the office of the Director of Inspection, Calcutta and

after successive premotions retired on 171285 as a Sr Draftsmany

He has made the instant application claiming parity in the scale of
pay as given to Tracer and Junior and Senior Draftsmgn in other

Central Government Offices. He contends that even some Difaft]smen

of the office of the Director of InSpectica, Calcutta had'fillled an
application in this Bench being ©A; 1377 of 1990, in which direce

tion was given for revision of pay scale in the manner 1aid ¢
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135382 and effectively from 1i1lig3/

the order itself i The petitioner contend that he is similarly

¢ir aimstanced as the petitioners of OPAF 1377 of 1990 an
for extension of benefit of that judgment to him] He had

1d prays

made

representation for similar relief » which, hovever, was not 'gran-

ted and hence this application

2% A reply has been filed on behalf of the respondents in
fpeaet’ " -
which it isstated that thep is similarly circumstanced

as the petitioners of OJAY 1377 of 1990 ang he was given
fit of existing orders on the subject notionally with eff

34
sed the reccrds before us ]
4; It is found from the judgment of ¢ 5, 1377 of
notiongl benefit was given with effect from 2:8:73 and a

the bene-

ect from

We have heard the d.Counsel for the parties and peru-

1990 that

> tual

benefit from 16%11478. The petitiocner evidently wants such benefit

which has not yet been extended to him: However, the Ld'."if:c‘

the petitioner has fairly submitted that the question whet
petitioner was similarly circumstanced as the petitioners

ounsel for
ther the
of the

said O.AJ is a question of fact which may be decided by the goncer-

ned authority and a suitable order in thisregard may be passed%

1
54 In the circumstances as above, we consider it appropriate

to dispese of the application with a direction ‘upon the respondents,

in particular upon the respondent No%3 to treat the. application and

the annexures as a representation for the relief claimed therein

and to dispose it of within eight weeks from the date of communic g

. W. 7
tion of this order by passing a reasoned order and benefit to which

the petitioner may be entitied, shall be released within six weeks

thereaftery

63 No order is, however, made as to costsy

( MyS; Mukhu?ez/

ember A

( Az Chatterjee )
V:.ce-Cl'aman




